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1. This matter is being adjourned ever since its filing. Today again 

illness slip has been sent.  

2. By means of this writ petition, the petitioners have prayed for 

issuance of a writ, order in the nature of Mandamus commanding to 

the concerned opposite parties that they consider the case of 

petitioners and stop the further construction of Kranti Upvan Park 

which is going on at nearby Mandey Nala at City Gonda upon the 

National Highway 330B. 

3. Park has already been constructed. The request for adjournment is 

rejected.

4. Nothing survives for adjudication. 

5. Accordingly, the Public Interest Litigation is dismissed. 

March 10, 2026
Praveen
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